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IL NADU] ACT No. 9 OF 1963.2 

" M AeffwtIler to amend tke Inilristr'ihl Disputes Act, 1947. 
? : in its application to the. 3[State of Tamil Nadul. 

Industrial D i s  Utes (Tauzil Nl 

, ~meefi&nt) 

U!jl"RIAL DISPUTES &TAMIL NADU] AMENDMENT) 
A&, 1963. 

the president &'the 26th May 1963, 
the FortASt. Georg'e'Gazate plr 'the. 

1963 (Jyaistha 8, 1885).] 
* ' .  .. ... , . ,,( ' . .  . .' t 

- - - 

ed by theLegislature of theystate o '? amil Nadul 
ar of the Republic of India as follo cvs:- 

y be calleci the Industrial Disputes 
1 Naduj Amendment) Act, 1963. 

"11. Leather. 

~ & j l  Nadu Adap:a,ict,l of Laws Order, 1969, as nrnendea by the 
Tamil Naau Adaptatiorl of Laws (Second Amendnient) Order, 1969. 

ects and Reasons, see Fort St. George 
the 27th March 1963, Part 1V-Section 

ru n f i  Order, 1Y6Y. 

Shc 
ext 

3rt title 
ent. 

2. In the Firs! Scl~edulc to the Industrial Djsputys Amendment 
Act, 1947 (Central Act XIV of 1947), after item 10, t h e  ~~~~~~~ 
foilowing items shall be added, namely :-a tn r ~ n t r a i  

12. Oxygen and acet~lene .". 
-- -- - 

]These words wcyc substjtt!: .ti li?r the word ''Ma2:.;1.s'' by the 

Tinis expression was substituted for the expression "Stare of 
5fadras" by the Tamil Nadu Adaptation of Laws Order, 1969, as 
am:nred - - by the - *,. Tamil Nadu Adaptation of Laws (Second Amend- 

and 

of 

Act 
I 



$ ib82 : T.N. A C ~  36 j indrrrtriaf Disputes (T&Z 865 
Nadu Amendment) 

Y M l L  NADU ACT NO. 36 OF 1982.* 

THE INDUSTRIAL DISPUTES (TAMIL NADU 
AMENDMENT) ACT, 1982. 

[Received the assent of the President on the 12th July 1982, 
first published in the Tamil hadu Gov~xnrnen.~ Gazelle 
Extraordinary on the 16th July 1982 ( A  fini 32, Thun- 
thubi, Thiruvuliuvar Aandrl-2013).] 

An Act further to amend the Industrial Dispute5 Act, 1947, 
in its application to the State of'Tamil N ~ d u .  

BE it enacted by the Legislature of the State of Tamil Naadu 
in the Thirty third Year of the Republic of India as fol- 
lows :- 

1. (1) This Act m y  be called t,he Industrial Disputes short title, 
(Tamil Nadu Amendment) Act, 1982. extent 

2nd (2) It extends to the whole of the State of Tamil Nadu. commence- 
ment. 

(3) It shall come into force on such date as the Stste 
Government may, by no tifiation, appoint. 

2. After section 10-A of the Industrial Disputes Acr Insertion of 
9 new scction 1947 (Central Act X1V of 1947) (herelnGf. el ref~rred to as 

in the principal Act) the folio wing section shsll be inserted, Act XIV ol. 
namely ;- 1947. 

"10-B. Power to issue ordcr regnrding terms and 
conditions of service pmding settlement qf disputes.- 

. 

(1) Where an industrial dispute has been referred 
by the State Government to a Labour Court ... a . 
'lribunal under sub-section (i) of section 10 and if, in the 
opinion cf the State Government, it is necessary or ex- 
pedient so to do for securing the public safety or conveni- 
ence or the maintenance of public order cr aupplies and 
services essential to the life of the community or for ma in- 
taining employment or industrial peace in tlle establish- 
ment concerning which such reference has been m~de ,  , . 2 .  .. :: they may, by genera! cr special arder, make pl o~~isioil- , 

I - .  
(a) for requiring enlployers or workmen or both to , .  

observe such terms and conditiolls of emnploylncnt as may . .  
*, 1 " be specified in the order or as  may be determiced in accor- 

*For State~nent of Objects and Ress~ns, see Tnnzil Nndu Govern- 
ment G w t t e  Extraordinary, dated the 27th March 1982, Pill t I V  
Section 1 , page 176. 

1 25-1L-55 



jlnacrtian 
uf new 
section 29-A 
in Central 
Act XIV of 
1947. 

866 Industiial Disputes (Tamil 
Nadu Amendment) 

dance with the order, including 
employer to any person who is o 

(b) for requiring any public 
close or remain clc srd and to work 
on such terms and conditions as may be specific 
order ; and 

(c) for any incidental 
which appears to them to be necess 
the purpose of the order: 

Rodded that no order made un 
wction shall require any employer to obser 
mnditions of emkloyment less favo 
than those which were applicable to them 
within three months immediately preceding tb 
the order. 

. Explanat ion: For the purpose 
ccpublic utility service " means- 

(i) any section of an industrial establishment 
on the working of which the safety of the establishment 
or the workmen employed therein depends ; 

(ii) any industry which supplies power, ligbt or 
water to the public ; 

(iii) any industry wbich bas been declared by 
the State Government to be a public utility service for the 
purpose of this Act. 

(21 An order made under sub-section (1) shall 
cease to operate on the expiry o 
from the date of the order or on 
tbe Labour Court or the Tribunal, as the 
whichever is carlier . 

(3: Any mo ne; ;? 
in pursuant- of an order unde 
deducted by that employer fr 
benefit to which sucb perso 
provisions of any award pa 
the Tribunal, as the case may be.". 

3. After section 29 of tbe principal Act, the foltowia 
sect ion shall be inserted, namely :-- 

" 29-A. Penaliy for failure to comply with an order 
issued under sect ion 10-R.- Any pzrson who fails ' 0  comply 
with any provision contained in ally order made under 
sub-section ( I )  of section 10-B, stall be punisbable wil'h 
imprisonment for a term which shall not be less than six 
months but which may extend to one year and with b.". 



TAMIL "NADU 

AADI 4,  VIBHAVA, THIRUVALLUVAR AANOU - 2019 _ _ -  - -  A PC-, 

Part IV-Section 2 
T d  Nadu A& and 0- - 

The following Act of the Tamil Nadu Legislature received the assent of 
the President on the 25th June 1988 and is hereby published for general 
information :- 

ACT No. 5 OF 1985. 

An Act further to amend the Zndustrial Disputes Act, 1947, in its application 
to the State of Tamil Nadu. 

BE it enacted by the Legislature of the State of Tamil Nadu in the Thirty- 
second Year of tho Republic of India as follows:- 

1. Short title, extent and commencement.-(1) This Act may be called 
the Industrial Disputes (Tamil Nadu Amendment) Act, 1981. 1 

(2) It extends to the whole of tho State of Tamil Nadu. 

(3) It  shall come into force on such date as the State Government 
may, by notification, appoint. 

2. Amen(!ment of section 2-A. Central Act XZV of 1947.-In the Indus- 
, * 

-7 

trial Disputes Act, 1947 (Central Act XIV of 1947) (hereinafter referred to 
as the principal Act) section 2-A shall be re-numbered as sub-section (1) of 
that section and after the said sub-section (1) as so re-numbered, the follow- 
ing sub-section shall be added, namely :- 

I 

:. 5 '. .! 
"(2) Where no settlement is arrived at in the course of any conciliation 

I .P-. - 7; 

proceeding take2 undar tLip P*f  in regard to ail industrial dispute referred 
* ?  

to in svb-section ( I ) ,  the aggrieved irldividual workman may apply, in the 
t 

4 
' a y; 

prescribed manner, to the Labour Court for edjudication of such dispute and 
the Labour Court shall proceed to adjudicate such 'dispute, as if, such dispute 

> 
L 

has been referred to it for adjudication and accordingly all the provisions of 
this Act relating to adjudication of industrial disputes by the Labour Court I 



3. AINCN~I I I~ IN~ U/ ICIIUII ! I, C'e11lru1 At /  X l l '  ( I /  l947,--P(tt ~tb-ficctf(rft 
(4) of section 11 of the principal Act, the following sub-acction ahull be 

( substituted, namely :- 
" (4) A conciliation officer may, if he considers that any document or 

the testimony of any person is relevant or necessary for the settlement of an 

industrial dispute or for the purpose of verifying the implementation of any 
award or carrying out any other duty imposed on him under this Act, call for 
and inspect such document or summon and examine such person. For the 
aforesaid purposes, the conciliaiion officer shall have the same powers as are 
vested in a Civil Court while rrying a suit under the Code of Civil Procedure, 
1908 (Central Act V of 1908), in respect of the following mattcrs, namely :- 

(i) summoning and enforcing the attendance of any person and 
it> . , examining him on oath ; 

(ii) compelling the production of documents ; 
(iii) issuing commissions for examination of witnesses.". 

(By order of the Governor) 

P. JEYASINGH PETER, 
Secretary to C;overnmcnt. 

Law Department. 

PRJmW AND PU b-'rHED BY THE DIRECTOR OF STATlOHPpY h A ~ G ,  U*OW. 
ON BtHALF OF THE GOVERNMplT OF TAMIL NADV - 

I .  . 8 



v9  

GOVERNMENT OF TAMIL NADU 
[Regd. No. TNICCNII 1712006-01 

2008 [Price: Re. 0.80 Paise. 
______ - - - -- - . - - . - 

I 
TAMIL NADU 
GOVERNMENT GAZETTE 

EXTRAORDINARY PUBLISHED BY AUTHORITY 

I_ 
i- I 

NO. 2921 C ~ L ,  *NAI, MONDAY, SEPTEMBER 29, 2008 
Purattasi 13, Thiruvalluvar Aandu-2039 

Part IV-Section 2 
Tamil Nadu Acts and Ordinances 

~ The following Act of the Tam11 Nadu Ler;islative'Assembly received the assent of the 
Pres~dent on the 18th September 2008 and 1s horeby publ~shed for general information:- 

ACT No. 45 of 2008. 

1 An Act further to amend the Industrial Disputes Act, ;947 in its application to 
the State of Tamil Nadu. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth 
Year of the Republ~c of lnd~a as follows:- 

1. (1) This Act may be called the lndustrlal Disputes (Tam11 Nadu Amendment) Act, 2008. Short 
t~tle,exte 

(2) It extends to the whole of the State of Tam11 Nadu and 
cornmen1 

(3) It shall come Into force on such date as the State Government may, by notification, ,,,t 

2 After sect~on 11-A of the lndustr~al Dlsputes Act. 1947, the following section shall lnsert~on o' 
xlv of 1947 be ~nserted namely - new ser 

11-B 
"11-B. Power of a Labour Court or Tribunal to execute its award by decree.-A Labour 

Court or a Trtbunal shall have the power of a c~vll court to execute ~ t s  own award as a decree 
of a clv~l court and also to execute any settlement as deflned In clause (p) of section 2 as 
a decree " 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Gokernment, 

Law Department. 

- - -  - - - - - -. -- _ _  - -- [ 1971 
- -- --- .- -- - _ _ _ _  

T)I:IN TI I )  ANT~'PIITII I: t II II f3Y T I  I f -  PFIINCII'AI !;r CRF 1, l<Y I0 (;OVkRNMTNT AND 
(;( )MMl:>'il( IN1 I< ( ) I  : I  I A I I( )Nl IT'Y AN[) l ' l<lN I IN( t (;I I1 NNAI ON lil I IAI I 0 1  I I I1 (;OVk I<NMI N l  O F  TAMIL NADU 



IV-2 Ex. (140)—1

No. 140] CHENNAI, TUESDAY, JUNE 23, 2015
Aani 8, Manmadha, Thiruvalluvar Aandu–2046

TAMIL  NADU
GOVERNMENT GAZETTE
EXTRAORDINARY PUBLISHED  BY  AUTHORITY

© [Regd. No. TN/CCN/467/2012-14.
GOVERNMENT  OF   TAMIL  NADU [R. Dis. No. 197/2009.

2015 [Price:  Re. 0.80 Paise.

Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 16th June 2015 and is hereby published for general information:—

ACT No. 7 OF 2015.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,

Law Department.

Short title,
extent and
commence-
ment.

Amendment
of section 2.

Central Act
XIV of 1947.

An Act further to amend the Industrial Disputes Act, 1947, in its application  to the
State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-fourth Year of the Republic of India as follows:-

  1. (1)  This Act may be called the Industrial Disputes (Tamil Nadu
Amendment) Act, 2013.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government
may, by notification, appoint.

2.  In section 2 of the Industrial Disputes Act, 1947, in clause (s),
after the expression “technical,”, the expression “sales promotion,” shall be
inserted.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

[ 25 ]



No. 246] CHENNAI, THURSDAY, JUNE 6, 2019     
 Vaikasi 23, Vikari, Thiruvalluvar Aandu–2050

TAMIL  NADU
GOVERNMENT GAZETTE
EXTRAORDINARY PUBLISHED  BY  AUTHORITY

 © [Regd. No. TN/CCN/467/2012-14.
GOVERNMENT  OF   TAMIL  NADU [R. Dis. No. 197/2009.
 2019 [Price:  Re. 0.80 Paise.   

Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

[ 93 ]246-Ex-IV-2

The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the President on the 1st June 2019 and is hereby published 
for general information:—

ACT No. 19 OF 2019

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.

An Act further to amend the Industrial Disputes Act, 1947, in 
its application to the State of Tamil Nadu.

Bඍ it enacted by the Legislative Assembly of the  State  of 
Tamil Nadu in the Sixty-ninth Year of the Republic of India as 
follows:--

1. (1) This Act may be called the Industrial Disputes 
(Tamil Nadu Amendment) Act, 2019.

Short title, extent and 
commencement.

 (2) It extends to the whole of the State of Tamil Nadu.

 (3) It shall come into force at once.

Central Act XIV of 
1947.

2. In section 11-B of the Industrial Disputes Act, 1947, for  the 
expression “award”, the expression “award and order” shall be 
substituted.

Amendment of 
section 11-B.

PRINTED  AND  PUBLISHED  BY  THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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